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With 1st Amendment dt. 10.08.2015 
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GOVERNMENT OF TRIPURA
REVENUE DEPARTMENT

The Tripura Entertainment
Tax Rules, 1998
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Published in the
EXTRAORDINARY ISSUE OF TRIPURA GAZETTE

Agarta’a, Friday, September 17, 1998 A.D
Asadha 26, 1920 S. E.

Government of Tripura
Revenue Department

No. E 4(3)-C-TAX/REV/95 Dated, Agartala, the  17th July,  1998.

NOTIFICATION

In exercise of the powers conferred by sub-section (1) of section 27   of the   Tripura
Entertainment Tax Act, 1997, the State Government hereby makes the following
rules namely :-

1. (1) These rules may be called the Tripura Entertainment Tax
Rules,1998;

(2) These rules shall come into force from 1st September
1998.

2 In these rules unless the context requires otherwise :-

(a) “Act” means the Tripura Entertainment Tax Act, 1997;

(b) “Collector” means Collector of the District;

(c) “Sub-Divisional Officer” means the Officcr-in-charge of
a Sub-Division of a District for Revenue and General
Administration ;

(d) “Government” means Government of Tripura ;

(e) “Commissioner” means Commissioner of Entertainment
Tax.

(f) “Form” means the forms appended to these rules.

3. (1) In order to avail exemption from or reduction in payment
of entertainment tax under section 3(2) of the Act, the
proprietor shall submit application in Form-1 to the
Subdivisional Officer stating the ground on which such
exemption is sought and all other details as specified
therein.

Short title &
commencement

Definition

Exemption/
reduction
of payment of
Entertainment
Tax
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(2) On receipt of any application under sub-rule (1). the
Subdivisional Officer shall conduct an inquiry and
forward the application with his findings thereon to the
Collector of the District, who shall in turn forward the
same to the State Government with his views, if any;

(3) The State Government, on receipt of the application from
the Collector with his views under sub-rule (2) may either
exempt or refuse to exempt the proprietor from payment
of entertainment tax and the decision of the State
Government in this regard shall be final.

(4) No proprietor who has made an application under sub-
rule(l) shall hold any such entertainment except an order
is passed by the State Government in writing under sub-
rule (3), exempting from or reducing payment of such
taxes.

4. (1) There shall be a Commissioner of Entertainment Tax who
shall be assisted by the following officers:
(a) Collector.
(b) Sub-divisional Officer.
(c) Deputy Collector (Revenue).
(d) Any other person appointed as such by the

government.
(2) Instead of appointing a Commissioner, the government

may appoint Collectors as the commissioners in the
respective revenue districts under section 5(3) of the Act.

5. Subject to provisions of the Act and these rules the
commissioner may, with prior approval of the Government,
delegate his powers to be exercised by above classes of officers
and shall specify the area in respect of which powers are to be
exercised by each of the above classes of officers.

6.   All applications for permissions for holding entertainment shall be
submitted to the Commissioner in Form-2, alongwith following
particulars :-
(a) a plan of the auditorium, hall, area, or place including the

stage in which the entertainment is proposed to be held or

Taxing
Authority

License
For holding
Entertainment
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performed, showing the arrangements of seats of various
categories according to the rates of admission charges with
distinct mark of the enclosures separating the different classes
in the sitting arrangement and also the gates provided in the
hall or places through which admission to or exit from the
place of entertainment are to regulated;

(b) fitness report in respect of electrical wiring and other electrical
installations by any electrical engineer;

(c) fitness report in respect of the building/structure by any civil
engineer;

(d) fitness report of fire-fighting arrangement by a competent
officer of Directorate of Fire Services ;

(e)   report on law and order from the concerned police station.
Explanation :-  Particulars as mentioned in clauses (b),
(c), (d) and are not needed to be furnished for cable TV
network.

7. All licenses granting the permission for holding an
entertainment or show shall be issued by the Commissioner
in Form-3.

8. (1) The entertainment tax shall be paid within five working
days from the day of entertainment, excluding public
holidays, under section 18(1) of the Act.

(2) The entertainment tax, interest and penalty thereupon
shall be paid to the government treasury in challan Form-
4.

9. The commissioner may after recording reasons in writing,
deduct any arrar of tax from security and may vary or forfeit
the security.

10. (1) Every proprietor holding entertainment shall file returns,
returns shall be filed in Form-5 to the Sub-divisional
Officer.

(2) The return shall be filed for each calendar month within
thirty days from the end of the month.
Provided that the Commissioner may ask for returns for
any duration on any date.

Issue of
Licence.

Deduction from
Security deposit and
forfeiture thereof.

Returns

Mode of paym
ent of the tax
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11. The proprietor of a cable television network shall maintain a register
in Form-6, which shall be month-wise. At the end of the month, a
statement in Form-6 shall be submitted to the Sub-divisional Officer
or any other officer authorised by the Commissioner.

Explanation :- The statement should include information of all
subscribers, including subscribers who are allowed entertainment
free of charge or at reduced rate for whateve reason.

12. The cable television network shall not be used for public viewing
on admission like a cinema or video hall.

13. (1) No person shall be allowed for entertainment except on
purchase of a ticket and payment of entertainment tax as
detailed in the schedule attached to the Act.

(2) All tickets and the counterfoils for admission into the
entertainment shall be class wise serially numbered.
Tickets of different classes~shall be printed in different
colours.

(3) The date and the show of the ticket shall be stamped on the
tickets before sale ;

(4) Ticket of all classes shall be sold serially ;

(5) The proprietor shall produce in advance the stock of tickets
printed by him and get the same recorded in the books of the
Sub-divisional Officer.

Explanation :- The proprietor of a cable television network
need not issue any ticket to its subscribers.

14. In case of admission of a group of persons or a family, separate
tickets shall have to be issued for each individuals even if all the
seats are given to a group or family.

15. Issue of complementary pass is not permissible under these rules.
The proprietor will be at liberty to issue the valid tickets free of
chage but he shall make payment of the entertainment tax thereon
as per law.

Maintenance
and
Submission
of
Account  by
Cable
Television
Network

Tax on
payment for
admission

Admission of a
group of Persons
to Entertainment

Issue of
Complementary
Pass for
Entertainment
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16. The proprietor shall everyday, immediately after the
commencement of each show, maintain class-wise details of tickets
sold, in Form-7 and shall send copies of these daily statements on
the following day to the concerned Sub-divisional Officer or any
other Officer authorised by the Commissioner.

17. (1) The commissioner, Collector or the Sub-divisional Officer
or any other persons authorised in this behalf may check :-

(i) the number of persons admitted into the place of
entertainment including Cinema Halls and cable television
network;

(ii) the collection of tax in any entertainment;

(iii) the maintenance of account of the tickets issued ;

(iv) the realization of entertainment tax for such admission.

(v) the numbers of subscribers connected to cable network.

(2) The proprietors of all entertainment and show including cinema
halls shall make  all record and such other information /
facilities as may be necessary, available to the inspecting staff
/officers for inspection and verification of the accounts of
tickets, entertainment tax and the number of persons admitted
into the place of entertainment.

18. (1) The commissioner or any other officer authorised by him in
this behalf in writing, shall assess every proprietor filing return
for entertainment tax or who are liable to do so. Every such
proprietor shall be assessed at least once in a year, if, on
assessment, tax is found due, notice may
be given in Form-8.

(2) No proprietor shall be assessed after an expiry of three years
from the submission of the return provided that the results of
earlier assessments shall continue to hold good.

Maintenance and
submission
of account.

Assessme nt
of tax

Inspection
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19. Ticket for admission shall be sold only from such places as may
be directed by the Commissioner.

20. (1) The State Government may, by general or special order, make
an exemption, or reduction in rate of entertainment tax for
admission to any entertainment if the—

(a)  entertainment is of wholly educational character;

(b) entertainment is provided partly for eucational or partly
for scientific purposes  by a  Society,  institution or
committee  not  conducted or established for profit;

(c) the whole takings of the entertainment are devoted to
philanthropic or charitable purposes without any charge
on the takings for any expenses for the entertainment;

(d) entertainment is organised by non-professional (amateur)
cultural groups.

(2) The exemption or reduction granted under sub-rule (1) shall
be subject to such restriction and conditions as may be
specified in the order granting the exemption or reduction in
the rate of tax.

Appeal 21. (1) Memorandum of appeal may be presented to the appellate
authority by the appellant or his authorized agent.

(2) The memorandum of appeal shall contain the following-

(a) date of order appealed against

(b) name and designation of officer against whose the
order appeal is preferred.

(c) ground of appeal

(d) amount of tax demanded to be   due from appellant

(e) date of service of the order

(f) a copy of the order attested by a gazetted officer

(g) a certificate that to the best of his knowledge and

Places at which
tickets are to be
sold.
Exemption from
or reduction in
rate of Tax
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behalf facts se t out in the memorandum are true

(h) be signed by the appellant

(i) a fee of fifty rupees.

By order of the Governor,
B. K. Sahu

Joint Secretary to the
Government of Tripura.
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TET FORM NO. 1

Form of application for exemption from or refund of Amusement Tax.

(See Rule-3)

1. Name and address of the applicant.

2. Nature of entertainment.

3. Place of entertainment.

4. Date and time of entertainment.

5. Number of seats proposed to be provided (Class-wise details) admission fees to
each class.

6. Total Gross amount likely to be received on the sale of tickets for the full house.

7. Total amount of amusement tax liable to be paid on sale of tickets for the full
house.

8. Amount of advance tax paid (if any) with challan number and date.

9. Amount of tax for which exemption prayed.

10. Total expenditure  incurred for conducting the entertainment (detail statement to
be attached).

Reasons for which exemption is sought.

Signature of the applicant.

Date   :

Place  :
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TET FORM NO. 2
(See Rule-6)

(Form of application for permission to hold any entertainment or show)

1. Name and address of the applicant (in case of
institution or club, give name of the   Institution or
club if registered give registration Number).

2. Name of the proprietor of the entertainment-
3. Name of the place, hall or pendal, where the

entertainment show is proposed to be held exact
location of dish & other equipment in case of cable
TV network.

4. Date(s) on which and time during which
performance is proposed to be held.

5. Nature of entertainment (whether Theatre, Jatra,
cultural show, circus, Musical performance cable
network etc.)

6.   Total capacity class wise with number and category
of classes existing or proposed to be made.

7.   Rates of admission class wise (indicate admission
fee and tax separately).

8. *Details of arrangement for Fire Fighting, First aid
box, drinking water and sanitary arrangement.

9. Whether any exemption from payment of
amusement tax is solicited if so reasons therefore
and extent

10. *Whether plan and certificates has been attached.

I Shri ... ... ... ... ... ... ... ... ... ... ...(applicant) hereby undertake the liability for
any default in respect of payment of any amount payable for the entertainment under
the provision of Tripura Entertainment Tax, 1997.

Signature of Proprietor/Applicant.

Date :

Place :
Not needed for cable TV network.
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TET FORM NO.-3
{See Rule-7)

(License for holding an entertainment or show)

Shri ... ... ... ... ... ... ... ... ... ... ...  ... ... ... ... ... ... (name of the applicant)

S/o. ... ... ... ... ... ... ... ... ... ... ... ... ...(address) is  hereby permitted to hold an
entertainment or show for the public as per  details  given below  and subject to the
under mentioned and restrictions.

1. Name and address of the proprietor.

2. Place of entertainment or show.

3. Type of Entertainment.

4. Rate of admission (class-wise) (Indicate admission fees, Entertainment Tax
separately) (Rate of admission can be changed with the approval of licensing
authority)-

5.    Duration.

6.    Special conditions, if any... ... ...   ...

CONDITION AND RESTRICTIONS.

1. The permission is given subject to the provisions of the Cinematography Act,
1952, Tripura Entertainment Tax Act, 1997 and the Tripura Entertainment Tax
Rules, 1998.

2.    The licensee shall have to take any other license, such as may be required, under
any other Act, rule in force.

3. The licensee shall not, except with the previous permission of the licensing
authority, admit into the hall or any part of division thereof, a number of persons
more than that indicated below or not increase or reduce the number of seats in
any such part of division.

(No. of seats prescribed) (Class of Admission)

4. The licensee shall comply with all direction and instruction, which may include
any direction for closing the entertainment temporarily, as may be issued by the
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licensing authority for preventing any obstruction, annoyance, inconvenience, risk,
danger or damage to the visitors, or public or the residents or passed by in the vicinity
of the premises or for the maintenance of public safety and the prevention of the
disturbances therein.

5. The license is not transferable but is personal for  the   benefit of the licensee mentioned
above.

6. The licensee shall always keep the extractor, exhaust fans, fans or the air conditioning
apparatus and the like,  in perfect working order  and shall put them an throughout the
period when film/entertainment is being exhibited and the public is seated in the
auditorium.

7. The license shall be subject to cancellation or suspension for the breach of any
conditions.

8. The license is valid.

Till... ...  ...  ... ... ... ... (date)

Given under my signature and sealon this day of ... ... ... ... ... ... ... ... ...

9.    The licensee shall deposit Rs.  ... ...  ... ... ... ... ... ... ... ... ... ... (Rupees... .... ... ...
... ... ... ... ... ... ... ... ... ... ) as security deposit before the entertainment is held.
This licensee shall be null and void without the proof of this security amount
being deposited.

10. The licensee shall file returns as per Tripura Entertainment Tax Act & Rules.

(Licensing Authority)
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TET FORM— 4
(See Rule-8)

Tax Revenue Taxes on Entertainment

Head of aceput mojor head : 0045, Subhead : 00 Subminorhead  101
Treasury  / Sub-Treasury ...........................................
Branch of Bank ........................................................
Reserve Bank of India ..............................................

For the return period ending on .................................................................................

By whom Name and Address Payment on Amount (to be
of  the Proprietor on account of entered in
whose behalf money figures)
is paid

Tax Rs.
Penalty Rs.
Interest Rs.
Composition Rs.
money
Miscellaneous Rs.

Rupees ...................................................................................................... (in words)

Date .................................. Signature of the Proprietor or Agent.
.....................................................................................................................................

(For use in the Treasury)

Challan No.........................................................................  Date ...............................
Received payment of Rs .....................(Rupees .................................... )  (in words)

Treasurer Accountant Treasury/Sub-Treasury Officer.
.....................................................................................................................................

(For bank use)

Received payment of Rs................................... (Rupees .........................................
............................)

 Cashier/Branch Manager
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TET FORM - 5
(Return on entertainmenttax, rule 10)

Name and address of proprietor

Period of return  :  From................................To.................................
License No. :
License valid till :
Type of entertainment :
(cable, cinema, video etc.)

For cable TV network only :

1. Maximum capacity of subscribers :
2.    No. of Subscribers

(incl. subscribers getting
entertainment free or at
reduced rate)

3.    Rate of tax :
4. (i) Amount of   tax for the period

(ii) Amount of interest    (iii)(l) + (ii)
(iv) Amount of tax paid) :  Challan No. (attach) Date :

For others :
Total number of shows :

Class Capacity Rate of Tax on (2) x (total Total no.of (4)x(6)
of the ticket each number of  persons
class ticket shows) admitted

(1) (2) (3) (4 (5) (6) (7)

Total

(i) Amount of tax for the period
(ii) Amount of  interest (iii)(l) + (ii)
(iii) Amount of tax paid : Challan No. : (attach) Date :

The above statements are true to the best of my knowledge and belief.

Date :
Placfe : Name and signature of proprietor.
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TET FORM-6

(Statement to be maintained by cable TV network)
( See Rule 11)

Name and address of proprietor
of cable TV network. :

License No. :

License valid till :

M onth Year :

Maximum capacity of subscribers :

S1. Name of From (date) To Entertainment Subscription
No. Subscriber (date) tax (other than ET)

Signature of proprietor
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FORM — 7
DAILY STATEMENT OF TICKETS SOLD AND ENTERTAINMENT TAX COLLECTED

(See Rule-16)

1. Name of the Cinema hall performance :-

2.    Location :-

3.    Date :-

4. Name of the show :-  Matinee / Even ing / Night

Class No.of Value of Opening  SI.No. Closing  SI.No. No.of  tickets Total  E. Tax  Remarks
Seats tickets of tickets of tickets sold on the ticket

sold
Book     SI. Book     SI.

  No.      No.  No.       No.

1 2                3                         4         5                  6          7 8 9
10

Total (for the-particular show)

Grand total (for all the shows of the day)

Date :- (Signature of proprietor)
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TET FORM - 8
(Notice of demand)

To

..................................................................................

..................................................................................

..................................................................................

You are hereby informed that for the return period ending on ................................
the sum of Rs. .............................................as specified overleaf, has been determined
as payable by you on account of tax, interest and penalty.

2.    You are required to  pay the amount on or before the ..............................................
to the Treasury Officer.

Sub-Treasury Officer
State Bank of India
Reserve Bank of India

.................................................................. when you will be granted a receipt.

3. If you do not pay the amount of tax on or before the date specified above, you shall
be liable to pay further interest with effect from the date commencing after the expiry
of the date aforesaid in accordance with the provisions of TET Act 1997.

4. You are further enformed that unless the total amount due, including the penalty and
the interest is paid by the above date, a further penalty will be imposed on you and a
certificate will be forwarded to the Collector for recovery of the whole amount as an
arrear of land revenue.

Date:                                                                    Commissioner/Authorised Officer.
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G()VERNI|IENT OF TRIPURA
FiNANCE DEPARTMENT

(TAXES Bo EXCTSE)

!rq.F.)(III-I{I)E-TAJ(/2O1S Dated,Aga.rtala, *r. lD /Og/ZO1S.

In e:<ercise of ttre povzers conferrecl rrnder section 27 of
Entertainrnent ra.x Act, lg97, the state Governrnent herebv
followi5rg rules to arnend the Triptrra-Entertainrnent Tax Rr-rles,
objective to ca"rry out irnplernentation of variolls provisions of
Entertainrnent 1fa>< Act, L997:-

the Tripura
rnAkes the
7998,-with

the Tripura

Strort title and
corntrrerrcerrterrt

Registration for
DTH Service
I?rovider and
Multi S5rstern

i Operator

1. (11 T}.ese Rules rna.y be called. ttre .Trilrrrra.
Entertalnrnent Ta:r (iLtnendrnent! Rrrles, 20 1 S.'

l2l These rrrles stra.rl corne into force fror* the d.ate
of their publication in official gazette

2. Insertion of new rrrle 6A
' Aftet' *rle 6 of the principal *rre, tLre following new
rtrle narnely, '6F^'shall be inserted:-
n'6A.. (1) An app!.ication for Registra.tion under sr.rb_
section (1) of Section 6.4' for a. Direct_to_Horne (DTH)
se.zice Provider or a M'rti Systern operator (MSo) shalr
be in Forrn-2A. Such application shall be signed and
werified, in the case of:-

(i| individual, by ttre proprietdr of the business;

(ii) an a'ssociation of persons, by a,n a.dult rnernber of the
a.ssociation atrthorized in this behatf;

{iiil a' firrn, by the rnanaging pa-rtner or ^n adrrlt rnernber
of tlre firrn arrttrorized, in this behalf:
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Returrls

(ivl a Hindu undivided or joint farnily, by tlr.e Karta or
the Manager' o' any ad.'lt rnernber of ttre familv
authorized in this betralf;

(vl a cornpany, by the Managing Director or the
secretary or the Manager or the principal or the chief
Executive of.licer of the cornpany in India, ar-rtkrorized in
this behalf.

(2| The person rnaking an apprication for registration
shall specify the capacity in w\ich the application is
rnade, signed and verified.

.l

(3f on scrutiny of the application submitted in Form-2A,
if the cornmissioner or the officer authorized by hirn in
this behalf finds the application in order, skrall ask the
applicant to furnish a security of an arnount and the
rnanner of payrnent of security, as rnay be determined
by the cornrnissioner or the officer autlrorized by Lrirn in.
this behalf. on f'rnishing of ttre sec,rity by. the
applicant, the registration shall be granted and a
certificate of registration shall be issued. to the applicant
in Form-SA.

{4) Register of certificate. of Registration issued to t}re
DTH Service Provider and Mr:lti systern operator slrall
be rnaintained by the s'b Divisiona-l officer in Forrn-
38.tt.

3. Amendrrlent of rule 10

The rule lO of ttre principal rule, shall be
substitttted as under;-

tt1O. {1) Every proprietor. other
Provider and Multi Systern
entertainment shall file returns in
Divisional Officer;

than DTH Service
Operator holding
Forrn-S to the Sub

2
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Maintenance and
submission of

accounts by DTH
Service Providers

and tvtutti System
Operators

(2) Every DTH Service Provider shall file return
in Form-SA alongwith a statement in Form-SB to the
Sub Divisional Officer;

{3f Every Multi System Operator shall file return
in Form-SC alongwith a statement in Form-SD to the
Sub Divisional Officer;

(af The rettrrns under sub-rule (1), (2) & (3)
-shall be filed monthly within one month from the expiry
of each month:

Provided that the Commissioner or any other
officer not below the rank of Sub Divisional Officer hay,.
by an order in writing, direct any proprietor or DTH
Service Provider or Multi System Operator to submit
return for period less than a month within such date as
may be specified in the order, and may likewise at any
time modi$ or annul such ord.er and shall'record the
reason for directing any proprietor or DTH Service
Provjder or Multi System Operator to submit such

return.tt

4. Insertion of new rule l1A

After rule 11 of the principal rule, the following
new rule namely, '11A' shall be insdrted:-

I''311A. The DTH Service Provider shall maintain a
register in Form-6A and the Multi System Operator shall
maintain a register in Form-68, which shall be month
wise. At the end o-f the every month a statement in
Form-6A or Form-68, as the case may be, shall be
submitted to the Sub Divisional Officer or any other
officer authorised bv the Commissioner.t'

3
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Issue of receipt by
DTH Senrice

Providers and Multi
System Operators

Inspection

5. Insertion of new rule 13A

After rule 13 of the principal'mles, the following
new rule namely, '13A'shall be inserted:-

"13A. Everlr Proprietor of Cabie Television Network,
DTH Service.Provider and Multi System Operator shalt
provide a receipt to the subscriber/customer in Form-9
against charges whenever received from the

subscriber/ customer. tt

6. Amendment of rule 17

{1f After clause (v) of sub-rule (1} ,of rule 17 of the
principal rule, following new clause namely, '{vi)'shall be

inserted;-

"1vq the numbers of subscribers connected to DTH

Service or the numbers of DTH Service Provider

connected to the Multi System Operator.tt

l2l In sub-rul6 (2) of rule 17 of the principle rule, after
the expressions "including cinema halls", the
expressions ", DTH Service Providers and Multi System
Operators" shall be inserted.

7. Amendment of Form-S

'The Form-S prescribed under the principle rule 10

shall be substituted by a new Form-S append.ed to these

Rules.

By Order of the Governor,

{st\r
{Dr. G.S.G. A5qyangar}

Principal Secretary,
Governrnent of Tripura
Flnanae'Departmenb

4
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TET FORM NO. 2A' [See Rule-6A]

Applicatlon Form for Registratioa for'DTH Serirlce provider & Mutti
. System Operator

To

The Sub-Divisional Officer (Sub Divisional Magistrate)

1. Name of the Applicant

First Name

: Male / Female

Affix a recent
Passport size

colour Photograph
of the applicant

duly attested by a
Gazetted Offrcer

Middle Name

or Permanent Resident
Card or Passport to be

Family Name
2. Sex

3. Nationalitv

[Proof of Nationality (Citizenship Certificate
Certificate or Voter ldenti'ty Card or Aadhaar
enclosed]

4. Address of the applicapt
(l) Permanent: No./Street

City
Pin Code

N9./Street
City
Pin Code

(iif Present:

5. Tbade Name of the Business
6. Business Address

No./Street
City
Pin Code

"t*. "*tk 
Account or

'Ration Card or Rent-Receipt or Passpoit o. Citizenship Certificate orPerrhanent Resident Certifi6ate or Votir Identity Card oi A"dh*"r Card;or Driving License) to be enclosed]

ll

(Proof of occupancy of the premises to be enclosed)

5
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7. Teiephdne/Mobile No. Fax No.r_ F-Mail Id:
8. (a) Details of Proprietor / Partners in firm, Chief Executive in Company,

Co-operative, etc. (Proof of Nationality and Address of the proprietor -/
g4ch Partner, as the case mav be. to be

(bf Interest (of Proprietor, Partners in Firm, chief Executive in company,
Co-operative. etc.l in other Rrrsiness.

9. Nature of Business

(."Strike out whichever is not applicable)
1O. Area-for operation of business:

(i) Name of Town / Village

(iil Exact area of operation (Road / :

Street / Lane)

(ilfl Sub-Division & District :

11- Particuiars of Movable and Immovable Property including Land.ed
of Pro rs / Partners:

SL No. Proprietor /
Partner's Name

Property lVpe
{Movable /
Immovable)

Details of
Property.

12. lnformation of Liabilino
Sl. No. Proprietor /

Partner's Name Nature of liability Details of
liabilitv

13. Banker's Name :

Branch Name :

Nature of Account Held: Account Number:
(Photocopy of the lst Page of the Pass book or a cancelled check or Bank
Account Statement to be enclosed)

: Direct-to-Home (DTH)
Service Provider / Multi
System Operator *

AS case o enc
s1.
No. Name Status in the

.business
Permanent

Home Address Age Fathei's 1
Husband's Name

rilllve, etc.) rn other Business:

sl.
No. Name Firm's Name Address of the

Firm 
1

Registration
number(s) of the

firm, if anv

6
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14. Trade License issued by the Municipal Corporation / Municipal Council
/. Nagar Panchayat:

Period of validity:No. Date:

, ' (Photocopy of the license to be ehclosed)

15. DTH Service Provider License

No. Date:- Period of validity (if any):

(Photocopy of the license to be enclosed)

16. Multi System Operator License

No. Date: " Period of validity (if any):
(Photocopy of the license to be enclosed)

17. Permanent Account Number (PAN)

(Photocopy of the PAN Card to be enclosed)

18. Language to be used in maintaining accounts :

(Proprietor / Partner / Dire ctor /
Secretary or any authorized Person) of (Name
of firm) hereby declare that the particulars given herein are correct and. I
hereby apply for registration for Tripura Entertainment Tax.

Signature of the applicant
Name in Full:
Designation:

FOR OFFICD USE ONLY

Date of Registration :

Registration Number:
Arirount of Security deposit: (Rs,)

Bank Scroll No.: Date:
Remarks, if any :

-)

Signature of the Registering Authori(y

Seal

Day Month Year

7
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'[I.ff.X8r'"
Certllicate of Registration for Direct-to-Home {DTHI Sersice provider

and Multi System Operator {MSOI

Registration Certificate Number ..:

THIS IS TO CERTIFY THAT (Name
of the applicant)
Urr*irr""", under rffi

(Status) carqring on

whose principal place of business is situated at
(address) having area of operation"
has been registered as a Direct-to-Home (DTH) Service provider / Multi
System Operator (MSo)* under section 6A of the Tripura Entertainment
Tax Act, L997.

The Income Tax Peimanent Account -No. of the firm / proprietor *:

Name & address of Proprietor / Partners in firm, Chief Executive in
Company, Co-operative, ett.*:

?he firm / pronrietor * is liable to pay tax w.e.f.

The certificate is valid w.e.f. until cancelled.

Date :

Sub Divisional Officer
{Sub Divisional Magistrate}

Place:

a conspicuolts place within the

(*St'ike out whicLr.euer is not applicabte.)

This certificate should be exhibited at
premises of the Business.

Status in the
business

Permanent
Home Address Father's Name

-8
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TET FORM ITO. 3B'
[See Rule_6A(4)l

Reglster of certificate of Registration issued to the Direct-to-Home
{DTH} sewice provideg and MuI* system operator rMsor

Name, address & jurisdictiori of
the registering authority:

Month :

Name &
Address

of the
DTH

Service
P'rovider

and
MSO

Registration
Number

and date of
rssue

ne.s.1sj1rea I 
*;ru"'

under I ^sectiron I DecuntY

Signature i Signatureor I ;iil;-lRemarks
T['ll- | :'m-"'ru- I ",*Xl',l,"

9
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TET F'ORM NO. 5
lSee Rule-10{1)}

_ Return Form
[For other thra Dlrect'to-Homc IDTHf Sendcc Provider and Mut$ system opcrator (l{so}l

Nime and address of proprietor
Period of return
License No.

License valid till
Tlpe of entertainment

(cable, cinema, video etc:)
'a

For ceble TV network only :

1. Ma:<imum capacity of subscribeis
2. No. of Subscribers

(ihcl. subscribers getting entertainment free or at reduced rati)

From....................To

3. Rate of tax

4. (it Amount of tax for the period
(ii) Amount of interest

; 1iii1 rotat amount payable [(i) + {ii)]
(iv) Amount of tax paid :

(Original challan is enclosedf

For others :

1. Total number of shows :

Challan No. ; .. Date:

Class Capacity of
the class

Rate of
ticket

Tax on each
ticket

(2) x (total
number of

shows)

Total no. of
persons
admitted

Tax
payable
(4) x (6)

(1) (21 (3) (4) (s) {6) (71

Total

10
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2. (i) Amount of ta;< for the period :

liil e*o,tnt of interest :

(iii) Total amount payable [(i) + (ii]l :

. (wl Amount of tax.paid.: ChallanNo.: ' Date:
(Originat challan is enclosed)

The above staternents are true to the best of my knowledge and belie.f.

'' -:

. Signature of the authorised signatory
Name in Full:

Designation:

Seal'

. ,4"

,.; .-...J .,:

11
'/
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gET roRM NO. 5A \
lsee Rule-10(2)l

Return Form

{To be rubmlttcd monthly by the Direct.to.Home IDTH} gewice Provtder)

1. Name and Address of the DTH Service Provider

2. Registratio

3. Return month
' 4. Total number of new connection during the return mo,nth

(i) Number of individual subscribers

(ii) Number of connections in Hotel(s)

5. Total number of Subscribers during the return month

(i) Number of individ.ual subscribers

(ii) Number of connections in Hotel(s)

(statement in Form-SB in respect'of connection in Hotels
is enclosed with the Return)

6. (i) Total amount of Entertainment Tax payable for the
return month

(i!) Interest payable, if any

(iii) Total amount payable t(i) + (ii)l

7. Total amount paid

8. Chaltan No'. & Date (Original challan is enclosed)

given above are cot'rect to the best cjf my knowledge and bel.ief.
certi$ that the paiticulars

Signature of the authorised signatory

Name in Full:.

Designatiorr r,,

Plde: .-..-

Dati:-
Seal

t2
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- TET FORM NO. 58
[See Rule-10(2)l

Stetements ln respect of connectton{s) of DTH senzlce to Hotels
(Tb te submlttcd alongwtth monthly rcturn by tbe Dlrect-to-Ho+e lDtllt,Servlce provlderf '

1. Name & address of the DTH Service provider 
:

Place :

1 IJ&te :_

{l

I

2. Registration No.

3. Return month

I cerus' that the particularsgiven above are correct to the u."t or *y trro*t"aga 
"rra 

befief.
.'

l'.

Signature of the authorised signatory
Name in Full:
Designation:

-.' Seal

4. Details of connectrons in Hotel{s):

sl.
No.

Name &
Address
of Hotel

Total no.
of rooms

connected

Total no. ofTV
Sets (including
lounge, office,
reception, etc.)

having QTFI
senrice

connection,.

Rate of
Entertainrnent

Tan per set

Amount of
Entertainment
Tax payable

Remarks

Monthly*Total

13
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TET TORfi NO. 5C
[See Rule-10(3]!

Return Forrn

[To be submltted montlrly by the Multl System Operator tMSO)t

1. Name and Address of the Multi System Operator (MSO)

2. Registration No.

3. Return month

4. Total number of n-dw connection during the month

(il Number of Cable TV Operators

. {ii} }{urnbcr of Hotei(s) operates as Cable TV Operators

5. Tqtal number of Cable TV Operators during the month

{il Nutaber of Cable TV Operators other than Hotel(s)

ti[} ltfuiabcf of Hotel(s) operates as Cable TV Operators

tt iat q{ C*bt€ TV Operators for. both (i} & (ii) is submitted
in Form-5'D alongwrth the Return)

6. tl Tohl amount of Entertainment Tax payable for the
nrenth

(i$ Inrcregt payable, if any

(ii{ Totet amount payable t(1) + (iill

7, Total amount paid

8. Challan No, & Date (Original challan is enclosed)

certify that the particulars
given above are correct to the best of my knowledge and belief,

Place : -

Date: .-

Signature of the authorised signatory

Name in Full:

Designation:

Seal

T4
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TET FORII{ NO. 5D :

lSee Rute-10(3)l

List of Cable TV Operators :

1ia te submltted monthly alongwtth roturn by Multt system opcrator plsoll

l.
-l

Name & address of the t
Multi System Operator (MSO) |)
Registration No.

Return month

List of Cable TV Operators:

2.

3.

4.

I
given " ;TJ$otffi"fe rarticulars

Signature of the authorised
Name in F\rll:

Desiglration:

signatory

Seal

r5
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TET FORM NO. 6A
(See Rule-11A)

Register to be maintalned by DTH senrice provider

\
Name & address of the | ,!
DTH Service Provider I

)-
Registration No.:

Month: j

Details of subscribers:

Place:_

Date':

Signature of the authorised signatory

Name in Full:

Designation:

Year:

s1.
No,

Name & Address
of Subscribers
including hotel

No. of
connections

Rate of
Entertainment' 

Ta:r

Entertainment
Ta>< payable

(in Rs.)
Remarks

I 2 3 4 5 6

Monthly Total
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I TET FORtr il[O. 58
(See Rule-11A)

Register to be malntalned by Multi system operator (Msol

Name Jh addrrees sf the

Multi Systern Operator (MSO)

Registration No.:

Month:

Date :

Signature of the authorised si:gnatory
Name in Full:
Designation:

l

f'
)-

Details of Cable TV rators;

Seal
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TEf roRlvl r{o. 9
(Ste Rule-l3A)

. RECEIPT

lTo be issued by Cable Televislon l{etwork Operatorr / DTH Sonrice provlders / Multi System
Operators for Cablc Tolevlsion Netsork against charges received from the subscrlberst

M/S

Address:

Registration Number:

Receipt Number: Date:

Received from (name of Subscriber)

(address) a sum of
R.._ [Rupees 

--- 
(in words)] against charges for

(number of connection) DTH service / Cable TV network / Multi
t System Cable TV Network* for the month of 

--, 

year

Signature of the Subscriber Signature of the authorised signatory :

of

Name in Full:

Date:

(*Strike out uthicheuer is not applicable.)

Name in Full:

Designation:

Seal

Printed at the Tripura Governmenf Press, Agartala. .18


